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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION No. 394 of 2022
IN THE MATTER OF:
Pushpendra Kuvmar ... Applicant

Versus

Block Development Officer, Kadaura
&OFE. 00 e Respondents

REPLY ON BEHALF OF RESPONDENT No. 21
DISTRICT MAGISTRATE OF DISTRICT JALAUN

I, Chandani Singh, D/o Amar Chand Singh Aged 33
curre%tlx;.-vgorking as District Magistrate at O/o District
7 AN ST
Magistrate, Place Orai, District Jalaun, Uttar Pradesh
B o
o hereby solemnly affirm and declare as under:-

That I am the Answering Respondent No 21 herein in
=« _ the above-mentioned matter and am fully conversant

oy b‘ % v 3 .
/ “owith the facts and circumstances of the present case.

‘PRELIMINARY OBJECTIONS:

1. That the Applicant has filed the present petition
under section 18 (1) read with sections 14, 15, 16
& 17 of the National Green Tribunal Act, 2010
seeking a ban on the slaughtering of animals at

meat shops and to implement guidelines of
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seeking a ban on the slaughtering of animals at
meat shops and to implement guidelines of
Prevention of Cruelty to Animals (Slaughterhouse)
rules, 2001, Food Safety and Standards Act,
2006. That some of the provisions, whose
violation has been alleged by the Applicant, are
not applicable on the answering respondent in
the following facts and circumstances of the case

mentioned herein below.

2. PRELIMINARY SUBMISSIONS:

a. That in the instant case, applicant has brought

before this Hon’ble Tribunal the issue of condition
of stray Cows and how they are dealt with by the
concerned authorities in the State.That the
Applicant has alleged that no due care is provided
to the cows and most of them are dying because
of negligence. The allegations leveled are false in
totality which is evident from the facts and

documents mentioned herein below.

b. That the answering Respondent diligently
followed the guidelines as prescribed from time to
time by the State Government and also made

various communications for safe upkeep of
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animals in Gaushalas.



That there was huge disturbance due to séay
cows who were old and left on roads as they were
no more useful for the owners. To counter this
problem State Government came up with a
notification no.  4324-37-2-2018-5(53)/2018
dated 2.01.2019 wherein the State Government
directed all concerned to capture these cows and
put them in make shift gaushalas. The copy of

notification is annexed with the petition as

ANNEXURE 1.

That in. compliance of the aforesaid notification
various temporary gaushalas were made in
different blocks District Jalaun. That these
gaushalas were regularly monitored by the office
of the answering respondent which is evident

from the letter dated 12.01.2022 wherein various

- directions were passed for the safe upkeep of

temporary gaushalas. A true copy of letter dated
12/1/2022 is Annexed herewith as ANNEXURE

R21-1.

That on 11.05.2022, Block Development Officer
was appointed as Nodal Officer whose duty was to

purchase fodder for the cows through e-tendering
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H
as well as through public participation. A true
copy of the letter dated 11.05.2022 is annexed
herewith as ANNEXURE R21-2.

2 That on 11.06.2022, during the inspection of
gaushala by the office of answering Respondent,
some flaws were pointed out and Chief Medical
Officer (Veterinary Hospital) was directed to
provide proper treatment to the cows. A true copy
of the inspection Report dated 11.06.2022 is
annexed herewith as ANNEXURE R21-3.

g. It is pertinent to mention herein that the office of
answering Respondent was directed by the
learned Principle Secretory Government of Uttar
Pradesh through video conferencing to make

grand gaushalas which can accommodate 1000-

2000 cows. The office of the answering
Respondent was further directed to identify the
land within a period of one week.A true copy of
the letter no. 314/ST-CDO/gauvansh letter/
2022-23 dated 15.06.2022 is annexed herewith
as ANNEXURE R21-4.

h. That even sudden inspections were also done by

the office of the answering Respondent. That one
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such inspection was done on 9.06.2022 at Kanha
Gaushala, Municipal Corporation, Jalaun
wherein all the facilities as per CPCB guidelines
were thoroughly checked and directions were
issued for completion of the same on urgent
basis. A true copy of the inspection report dated
09.06.2022 along with photographs is annexed
herewith as ANNEXURE R21-5.

That on 30.06.2022, theBlock Development
Officer issued follow up letter to ascertain that
whether the flaws pointed out during inspections
were duly complied with or not. A true copy of the
follow up letter no. 414/ST-CDO/district
inspection /2022-23 dated 30.06.2022 is annexed
herewith as ANNEXURE R21-6.

i, \That on 29.07.2022 at around 6 pm an

assessment meeting was held in the collectorate
for assessment of temporary and permanent
gaushalas where all officers concerned were
directed to follow guidelines for the safe upkeep of
cows. A true copy of the report of meeting held on
29.07.2022 is annexed herewith as ANNEXURE
R21-7.
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That on 31.07.2022, it was found by the ofﬁ'(ée of
the answering Respondent that various animals
were roaming on road and directions were issued
with immediate effect for shifting of cows to the
various gaushalas as well as the Chief Medical
Officer (Veterinary)/Additional District Magistrate
(Revenue) were directed to provide status report
on daily basis. That further two weeks’ time was
granted for compliance of the directions. A true
copy of the letter dated 31.07.2022 is annexed
herewith as ANNEXURE R21-8.

That on 08.08.2022 sudden inspection was done

at Gaushala Chaunk, District Jalaun where some

/> irregularities were found and to cure the same
. directions were issued to the concerned persons.

“ A copy of the inspection report dated 08.08.2022

is annexed herewith as ANNEXURE R/21-9.

That there was sudden increase in lumpy skin
disease in animals and hence on 26.08.2022 the
office of answering Respondent issued directions
for protection of cows from lumpy skin disease. A
true copy of the letter dated 26.08.2022 is
annexed herewith as ANNEXURE R21-10.
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n. That taking cognizance of the news published in
“Dainik Gramin"newspaper dated 23.08.2022,
directions were issued to all the EO Nagar Palika
to remove cows from the roads within 3 days by
the office of the Respondent. A true copy of the
letter dated 23.08.2022 is annexed herewith as
ANNEXURE R/21-11.

o. That as per the directions issued by the Ld.
Principal Secretary for identification of land for
gaushalas, on 02.09.2022 the office of the
answering Respondent issued letter to identify
the land on which grand gaushalas are to be
opened with a capacity of 2000-3000 cows. A true

\. copy of the letter dated 02.09.2022 is annexed

o 5 herewith as ANNEXURE R/21-12.

: p. That in the facts and circumstances mentioned
herein above, it is quite evident that answering
Respondent performed their duties diligently and
followed guidelines, issued warnings, taken steps
for identification of 1land, done surprise
inspections in order to ascertain the safe upkeep

of animals in gaushalas.
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That the Application filed by the applicant before
this Hon’ble Tribunal is misconceived as well as
the allegations leveled against the answering
Respondent that the gaushalas falling under
District of Jalaun are not complying with the
applicable guidelines, regulations and by-laws are

false, baseless and devoid of merits.

That all the gaushalas that operate under the
jurisdiction of the answering Respondent have
properly complied with the applicable guidelines,
regulations and by-laws, as far as same are

applicable on the answering Respondents.

That the Applicant made baseless allegations
against the answering Respondent by twisting the
facts with a motive to harass the answering
Respondent for the reasons best known to him.
The same can be ascertained from the fact that
the Applicant is alleging that none of these
gaushalas have water treatment plant or concrete
flooring without appreciating that the Blocks that
have been made party to the present case, mostly
contain temporary gaushalas. That the
notification no. 4324/37-2-2018-5(53)/2018
dated 02.01.2019 mentions that the temporary



gaushalas need to be built in such a way that
they can be moved/shifted at any time. That the
aforesaid condition makes it clear that there

cannot be any installation of any treatment plant

or concrete flooring for temporary gaushalas.

t.  That the aforesaid facts and circumstances show
that the Applicant has not approached court with
clean hands and the present application has been
filed by the applicant deliberately in order to have
illegal gains from the Respondent. That on the
same ground the application of the Applicant is

liable to be dismissed at the threshold.

3. PARA WISE REPLY:
1. That the averment made by the Applicant in

N7 paragraph 1 that there is irregularity, inaction,
4 helplessness and mismanagement on part of

- Block Development Officers, Executive Officers

and District Magistrate of Jalaun, is false
therefore denied. That as per the documents
produced by the answering Respondent there are
regular checks of the Temporary Gaushalas
established in the District of Jalaun. That the
answering Respondent is regularly giving

instructions to the Block Development Officers
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iii.

10
&Executive Officers for proper upkeep of
Gaushalas. That over and above, the answering
Respondent is under bounden duty to follow
guidelines or directions passed by this Hon'ble
Commission. That the answering Respondent has
already issued directions for identification of land
for construction of permanent Gaushalas which

can accommodate upto 2000-3000 cows.

That the contents of paragraph 2-3 are a matter
of record and need no reply.

That the averment made by the Applicant in
paragraph 4 that the gaushalas are in very bad
pitiable state due to negligence, mismanagement
and inaction on part of the Block Development
Officers, Executive Officers and the answering
Respondent herein is false and therefore denied.
That further the averment made by the applicant
that there is non-availability of fodder, shelter
space, to save cows/bulls/infants is false and
therefore denied. That as per the documents
produced by the answering Respondent there are
regular checks of the Temporary Gaushalas
established in the District of Jalaun. That the
answering Respondent is regularly giving

instructions to the Block Development Officers

[ L7

CiEs
g

b

&E)

'



iv.

|

&Executive Officers for the safe Lkeep of
Gaushalas. That above all this, the answering
Respondent will be pleased to follow any
guidelines or directions passed by this Hon’ble
Tribunal.

That the averment made by the applicant in
paragraph 5 that there were media reports of
Dainik Jagran dated 09.01. 2022,with headline
“Pittable condition of Gaushals, No fodder, No
water, marsh and filth”; and another report dated
15.01.2022, with headline “cattle dies from
hunger and thirst, no fodder, tragic condition
of gaushala” pertaining to the Gaushala of
Jalaun Block, is false and therefore denied. That

"\ as per the documents produced by the answering

_:_'{:'Respondent there are regular checks of the

Temporary Gaushalas established in the District

of Jalaun. That the answering Respondent is
regularly giving instructions to the Block
Development Officers & Executive Officers for
proper upkeep of Gaushalas. That over and
above, the answering Respondent is ready to
abide by guidelines or directions passed by this
Hon'’ble Tribunal..
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vi.
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That the averment made by the applicant in
paragraph 6 that the applicant visited gaushalas
situated at villages Margaya, Panduara,
BagiParausa, Udanpur, [taura, Lamsar,
Harchandpur, Kanhakheda,Badagaon, Jamrehi,
Bohdpura, Pindari, Kailiya, Shekhpur, Rampura,
Ghusiya, etc. of block Kadaura, Maheba,
Madhaugad, Jalaun, Konch, Nadigaon,
Rampuraof District Jalaun in months of January,
February and March of 2022 is false and

therefore denied.

That the averment made by the Applicant that in
the Gaushalas of District Jalaunthe cows get

trapped in wires fencing in open and are without
. ﬁ"ﬂthe basic essential facilities like concrete floor
"'"}::annot be sustained as most of the Gaushalas of

‘Jalaun are temporary gaushalas. That the

answering Respondent is regularly giving
instructions to the Block Development Officers &
Executive Officers for proper upkeep of
Gaushalas. That above this, the answering
Respondent is under a duty to follow guidelines

or directions passed by this Hon’ble Tribunal.
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Viii.
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That the averment made by the Applicant in
paragraph 8-9 that CPCB Guidelines have not
been complied with by the answering Respondent
is false and therefore denied. That the answering
Respondent is regularly giving instructions to the
Block Development Officers & Executive Officers
for proper upkeep of Gaushalas. That moreover,
the answering Respondent isduty bound to follow
guidelines or directions passed by this Hon’ble
Tribunal.

That the averment made by the Applicant that all
Gaushalas/NirashritgauAshray Sthal of District
Jalaun discharge the cattle dung along with
wastewater into the canals/drains, leading to
clogging is false and therefore denied. That the

BDO’s working on instruction of the answering

' Respondent herein have strictly complied with the

applicable guidelines, regulations and by-laws.
Further the contention of Applicant that the
waste is released in ponds and the nearby river of
“Betwa” is wrong and therefore denied. The
averment of the application that no gaushalas
have installed treatment plants in the gaushalas
is not sustainable as the gaushalas in Jalaun are

mostly temporary Gaushala. That as per
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Government order 4324/37-2-2018-5(53)/2018
dated 02.01.2019 temporary gaushalas need not
have treatment plants and concrete flooring. That
the That the BDO’s working on instruction of the
answering Respondent herein have followed the
applicable guidelines, regulations and by-laws
regarding environment protection, the answering
Respondent do not wash dung & fodder residue
etc. into drains in order to avoid clogging of
drains. That the gaushalas have adequate
resources infrastructure to ensure proper

handling, treatment and disposal of waste.

The averment by the Applicant that Gaushalas/
NirashritgauAshray sthal don't have concrete

floor is unsustainable as according to the

' Government order 4324/37-2-2018-5(53)/2018
. dated 02.01.2019 the gaushalas that have been

established temporarily need to be such that they
can be moved from the present location to any
other location anytime. That in this given
circumstance it is impossible to install a water
treatment plant or concrete flooring for the
gaushalas, as most of the gaushalas in Jalaun

are temporary in nature.

AT
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x.  That the averment made by the Applicant that the
answering Respondents have not complied with
the Solid Waste Management rules 2016, CPCB
guidelines for environmental management is false
and therefore denied. That the BDO’s working on
instruction of the answering Respondent herein
have complied with all the applicable guidelines,
regulations and by-laws regarding environment

protection.

xi. That the averment made by the Applicant that
there is no common treatment plant is
unsustainable, as according to Government order

4324/37-2-2018-5(53)/2018 dated 02.01.2019
A ‘ the gaushalas need to be established in a way

| that they can be moved from the present location
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setup doesn’t allow the gaushalas to have a
permanent treatment plant. That the nature of
most of the Gaushalas in Jalaun is temporary
and therefore cannot be a treatment plant.
However, in permanent Gaushala most of the
facilities are available which is also evident from
the photographs produced by the answering

respondent.

0%



X1i.

16

That the averment made by the Applicant that
gaushalas use Parali of paddy (stems of residual
of crop) as fodder is false and therefore denied.
That the averment by the Applicant that the
defendants have violated CPCB guidelines is false
and therefore denied. That the Respondent
gaushalas of Jalaun feed their cattle fresh fodder
and straw which is easy to chew for livestock and
does not generate methane which is harmful for
the environment. That the applicant has averred
that it is a violation of Prevention of Cruelty to
Animals Act, 1960 and the same falls beyond the
jurisdiction of this Hon’ble Tribunal.

That the averment made by the Applicant that

none of the Gaushalas /NirashritGauashray

' Sthal have taken consent from UPPCB is false

and therefore denied. That officials are regularly

visiting the gaushalas.

That the averment made by the Applicant that the
BDO’s working on instruction of the answering
Respondent hereinhave not provided proper
shelter for the cows/calf/bulls etc. and that in
absence of adequate shelter many cow/bull/calf

die inside these gaushalas due to heavy cold of
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nights of winter whose bodies rot for many days
inside these Gaushalas is false and therefore
denied. That the number of cattle that have died
since the past year in the gaushala are very less
and the same is proved through the records
produced by the Respondent BDO’s of different

blocks in district Jalaun.

That the averment made by the Applicant that in
absence of concrete floor and the presence of
mud, the cows of these temporary cowsheds get
diseases of the foot and mouth called
Khurpaka/Muhpaka is false and therefore
denied. That the whole gaushalas in Jalaun have
Veterinary doctors who visit the gaushalas twice
a week, as well as, anytime if there is an

emergency to check the cattle. That most of the

, gaushalas in Jalaun are temporary in nature and

as per Government Order via notification no.
4324 /37-2-2018-5(53)/2018 dated 02.01.2019,
the temporary gaushalas must be such that they
can be moved/shifted from their place at any
time. That it is due to this reason that most

gaushalas in Jalaun don’t have concrete flooring.
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xvi. That the averment made by the Applicaf? in
paragraph 10 are false and therefore denied. That
no such communication was received by the
answering Respondent regarding the pitiable

condition of Gaushalas in Jalaun.

xvii. That the averment made by the Applicant that
Gaushalas NirashritGauAshray Sthals running in
District Jalaun are immune, compromised with
infectious disease-causing agents like Listeria sp.,
Streptococcus sp., Staph ylococcus sp. and
Corynebacterium sp. predominating due to the
unhygienic environment is false and therefore
denied. That the Respondent gaushalas of
Jalaun are clean and the BDOs of the District of

- Jalaun under instruction of answering
\ Respondent have maintained all the gaushalas as

'c per the applicable guidelines, regulations and by-

laws. That the cattle are not living in any
unhygienic environment. That the veterinary
doctors visiteach gaushala in Jalaun every week
twice and anytime there is an emergency,
therefore there is no question of the cattle being
immune compromised. That the averment of the
Applicant that these shelters did not vaccinate

their animals at all, is false and therefore denied.
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That the averment by the Applicant that ‘ti}ese
shelters might act as potential reservoirs of the
disease threatening the local cattle population is
false therefore denied. As the cattle get regularly
vaccinated and the medical waste is thrown away
in a paper box into a pit. That moreover vide
communication dated 26.08.2022 answering
Respondent issued directions for protection of

cows from lumpy skin disease.

That the averment made by the Applicant that the
gaushalas are a hub of flouting environmental
norms rules and regulation is false and therefore
denied. That the BDO’s working under the
instructions of answering Respondent have made
sure to follow all theapplicable guidelines,
regulations and by-laws in conformity with the
environment laws. That as per the documents
produced by the answering Respondent there are
regular checks of the Temporary Gaushalas
established in the District of Jalaun. That the
answering Respondent 1is regularly giving
instructions to the Block Development Officers &
Executive Officers for proper upkeep of
Gaushalas. That over and above, the answering

Respondent is under an obligation to follow
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guidelines or directions passed by this Hon'ble
Tribunal. That the answering Respondent has
already issued directions for identification of land
for construction of permanent Gaushalas which

can accommodate upto 2000-3000 cows.

xix. That the contention made by the Applicant that
in District Jalaun (UP) illegal slaughter houses
and meat shops are running in Urban and Village
areas under the protection of UPPCB/Gram
Panchayats/Nagar Panchayat Nagar Palika. That
this averment is false and therefore denied. That
there are no slaughterhouses in the District

Jalaun.

. xx. That the averment made by the applicant that in
% ~ Order passed by NGT in OA No. 339/2013
| o (Krishnakant Singh hoon&Anr. v. Union of India
&Ors.) dated 23.12.2014 a complete ban was

oot A

gl J imposed on the illegal slaughter houses and
slaughtering of animals is inapplicable in the
present matter. That this and all other cases
related to illegal slaughter houses are not
applicable in the present matter as there are no

slaughter houses in the District of Jalaun.
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4. REPLY TO GROUNDS 2 |

A. That the averment made by the Applicant in
paragraph (a) and (b) that the BDO’s working
under instructions of answering Respondent
failed to implement the mandatory CPCB
'Guidelines for Environmental Management of
Gaushalas/Dairy Farms issued by the CPCB
issued in July 2020 post the directions given by
Hon'ble NGT in OA No.46 of 2018 and "Mannual
on Management of Gaushalas" by Indian Council
for Agricultural Research, New Delhi vide dated
03.05.2016 is false and therefore denied.

B. That the judgement reproduced by the Applicant
namely :Rishnkant Singh hoon&Anr. v. Union of
India &Ors. dated 23.12.2014 is not applicable to

\ the present case as there are no slaughterhouses

@ o > in District Jalaun.

/C That the averment made by the Applicant that
Biosecurity measures in the shelters need to be
implemented to prevent shelters from becoming
reservoirs of infections, parasitism, and zoonotic
diseases and that Specific shelter protocols need
to be formulated at a national level and

enforcement of compliance of these protocols
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2.1
ensured through a central governing body is
untenable in this matter as all the gaushalas are
cleaned properly on a regular basis and the waste
is handled by the BDO’s and Executive Officers
working under instructions of answering
Respondent as per the applicable guidelines,
regulations and by-laws and environment norms.
That the guidelines released by the government
are being complied with by the Respondent
gaushalas of Jalaun. That as per the documents
produced by the answering Respondent there are
regular checks of the Temporary Gaushalas
established in the District of Jalaun. That the
answering Respondent is regularly giving
instructions to the Block Development Officers &
Executive Officers for proper upkeep of
Gaushalas. That over and above, it is incumbent

on the answering Respondent to follow guidelines

4 /' or directions passed by this Hon’ble Tribunal.

= D. That the averment made by the Applicant that
there is improper management and disposal of
wastes, especially in limited spaces of urban
areas is false and therefore denied. That no
offensive smell of cattle is coming from the

gaushalas. That the gaushalas in the Jalaun

(LR
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2.5
District working under the instructions of the
answering Respondent are properly complying
with the applicable guidelines, regulations and
by-laws. That the gaushalas are regularly cleaned

and the environment of the gaushala is hygienic.

E. That the averment made by the Applicant that
BDO’s and Executive Officers working under the
instructions of answering Respondents failed to
implement the mandatory ‘guidelines for
environmental management of gaushalas/dairy
farms" issued by CPCB and "Mannual on
Gaushalas" by ICAR is false and therefore denied.
That as per the documents produced by the
answering Respondent there are regular checks of
the Temporary Gaushalas established in the
District of Jalaun. That the answering
Respondent is regularly giving instructions to the

Block Development Officers & Executive Officers

S for proper upkeep of Gaushalas. That over and
_ above, it is the answering Respondent’s obligation
to follow guidelines or directions passed by this

Hon’ble Tribunal.
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A
F. That the contents of paragraph 12 are not

relevant to the present matter and hence need no

reply.

G. That the contents of paragraph 13-14 are matter

of record hence need no reply.

5. REPLY TO THE PRAYER CLAUSE:

That the averments made by the Applicant in the
prayer are false, incorrect and therefore denied.

That the prayer of the Applicant must be rejected

at threshold. W

RESPONDENT

Through %\ W

Mr. Shwetank Sailakwal

Mr. VibhorVerdhan

Mr. Narendra Kumar Shrivastav

Mr. Zaid Raza

Ms. Zeb Hasan

Mr. Rahul Mishra

B-3, 3 floor, Opp. Kashmiri Park,
Jangpura Extension, New Delhi:- 110014
Mobile:- 999080333/9711961483
Email: -shwetanksailakwal@gmail.com
vibhor verdhan@yvahoo.com

Place:- New Delhi

Date:- (0[[g[202Z



PRAYER 25
It is humbly prayed that this Hon’ble Tribunal
may kindly be pleased to dismiss the Application filed
by the Applicant with exemplary cost as the Applicant
has not approached this Hon’ble Tribunal with clean
hands and misleading the Hon’ble Tribunal by

concealing the true and correct facts.

RESPONDENT

4

Mr. Shwetank Sailakwal

Mr. VibhorVerdhan

Mr. Narendra Kumar Shrivastav

Mr. Zaid Raza

Ms. Zeb Hasan

Mr. Rahul Mishra

B-3, 34 floor, Opp. Kashmiri Park,
Jangpura Extension, New Delhi:- 110014
Mobile:- 999080333/9711961483
Email: -shwetanksailakwal@gmail.com
vibhor verdhan@yahoo.com

Through

Place:- New Delhi
Date:- |06 [2027 )
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VERIFICATION
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Verified at Al nfl on _2eo day of ggf}zﬁ ,
2022 that I, the above named deponent to hereby
verify that the contents of the above stated paras are
true to my knowledge and belief and no part of it is

false and nothing material has been concealed there

from. W
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BEFORE THE NATIONAL GREEN TRIBUNAL., PRINCIPAL BENCH,
NEW DELHI

ORIGINAL APPLICATION NO. 394/2022

Pushpendra Kumar .....Applicant

VERSUS
Block Development Officer, Kadaura & Ors. ....Respondents
KNOW ALL to whom these present shall come that I/We __Chandani Singh, IAS, District
Magistrate B the above named do hereby
appoint:-

Mr. Shwetank Sailakwal
Mr. Vibhor Verdhan, &
Mr, Narendra Kumar Srivastava ,m-t. Zcud. Rﬁm
Advocates MS.Zeb Hagair

B-3, 3" floor, Opp. Kashmiri Park,
Jangpura Extension, New Delhi:- 110014
Mobile:- 9990803222, 9711961483
Email:- shwetanksailakwal@gmail.com
vibhor verdhaniiyahoo.com/
(herein atier called the advocate/s) to be my/our Advocate in the above noted case authorized him -
To actappear and plead in the above-noted case in this Court or in any other Court in which the same may be
tricd or heard and also in the appellate Court including High Court subject to payment of fees separately for
each Court by me/ us.
To sign, file verify and present pleadings. appeals cross objections or petitions for execution review, revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case.
To take execution proceedings.
The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of the said
CHse.
To appoint and instruct any other Legal Practioner. authorizing him to exercise the power and authority
hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on
our behald,
And PWe the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute 10 the matter as my/our own acts. as if done by me/us to all intents and purposes.
And I"We undertake that |/ we or my four duly authorized agent would appear in the Court on all hearings
and will inform the Advocates for appearance when the case is called.
And | hwe undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall
receive and retain himself,
And L /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by mefus to
be puid 1o the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said
case until the same is paid up. The fee settled is only for the above case and above Court. [/We hereby agree
that once the fee is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If the
case lasts [or more than three years, the advocate shall be entitled for additional fee equivalent to half of the
agreed fee for every addition three years or part thereof,
IN WITNESS WHEREOF I/We do hereunto set my /our hand to these presents the contents of which have
been understood by me/us on this 3@ day of Sa_.A‘ Kaander 2022

Accepled subject to the terms of fees,
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Gmall ————— = berendra negi <berendranegi51@gmail.com>

-

Reply on behalf of Respondent No. 21, District Magistrate, Jalaun in OA/394/2022
Cause Titled Pushpendra Kumar -Vs.- Block Development Officer, Kadaura & Ors.

NDOH:-17/11/2022.

1 message

berendra negi <berendranegi51@gmail.com> Mon, Oct 10, 2022 at 6:27 PM
To: "advranjan.rai@gmail.com" <advranjan.rai@gmail.com>

With Regards,

Berendra Singh Negi,
P.A. to:-

Mr. Shwetank Sailakwal
AoR, Supreme Court
Mr. Vibhor Verdhan,
Advocate

Office at:-

B-3, 3rd Floor,

Opp. Kashmiri Park,
Jangpura Ext.
N.D.-14

Mob No. 9870423671

) Reply Respondent 21.pdf
16337K



